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IN THE.CENTRAL ADMINISTRATIVE TRIRUNAL, JATPUR BEﬁCH,
N ) | | ,’JAIPUR | o ‘
Date of brderé 2 .12.2001

Oh Nc.505/1995 - T

Asﬁok Kumar _s/o Mohan Lal r/o I—Cha—lé,“ﬁjawahar Nagar,

Jaibur, presently péstéd ae Lower Divisioh:CIGrk in the

O/c the Céhtral Government ﬂealth Scheme, Jaipur

| | ..Applﬁcént'
Versus ‘ |

1. " Union of IndIa through the Secretary, Ministry
of ﬁealth snd Family Welfare; Governméﬁt of
IndIéL Nirman Bhawan, New Delhi.

2;‘ . The Directof,. Central -Health ,Séheme " and
Dirécfor' éenéfal, Health SeryiéesL - Nirman
Bhawan,:Néw Delhi.

3. __' Adaitional.Djrectorf»Central'Government Health
Scheme, Hotel Radhé -.Krighna, Neér Rai]wéy

'Statiﬁn, Jaipur |
.,\Respondénts

Mr.’P;P.Mathuf,'prquvchnselbto Mr.,ﬁ;N.Mathur, counsel

for‘fhe'appljcant.

Mr. Vijay $Singh, proxy counsel .tc Mr. Bhanwar Bagpi,

counsel for the respondents

CORAEL

Hon'ble Mr. S.K.Agarwal, Judicial Member
Hon'ble Mr. A.P.Nagrath, Administrativé‘Member

ORDER

Pef Honfble Mr. A;P;Nagrafh, AdministratngIMember
| The epplicant wés iﬁitiall? appcinted on the
post"of ;Loweri Divisional Clerk (LbC)» vjae.'ofder daﬁed
-16.4.1985i on ad-hec bacis ana he rhéé 'céntinued as guch

since then. .He has filed this 02 with a prayer that the



I N

find that the Additionaln Director, . CGHS, Jeaipur aﬂd:
Djreétor, CGHS . are >séi2éd},’ with the matter .of
fegﬂlarisation ‘of ad—ho; employeeéf We do mnot find any
reason for‘delay in taking a decisjﬁnf This ﬁatterrcan be

cettled finally,,'if directions  are given to respondent

Ne.2 to communicate approvalrté‘the proposal_made_by the

pdditicnal Directer, CGHS, Jesipur -vide letter ‘dated

17.9.2001.

3. A TWey thérefcré, “direct ' the :respéndent No.2 to
communicafé' hie -decisioﬁ on ‘fhe propcsal of Aaéitiohal'
Directérp CGHS,lJajpur sént vide'lettef'dafed 17,9.2001
within two'monfhs from the. date cfﬂreceipf of‘thiS»order.
While faking' a decision, _respondeht No.2 gehall keep in
mind thqt tﬁe applicantnover the last 16-years has lost

every alternate opportunity of employment as hie services

have been continued in the Department of the respondents

even though on ad-hoc basis.

4. This OA is dieposed of with the directicne as’

above. No crder as toc costs.

QL»M/ : : A Y¥§G7r%\
(A.P. NAGRPTH) S | - ¢ (S.R.AGARWAL)

Adw. -Member ‘ A,_ : : S Judl .Member

cot



